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IN THE MATTER OF: 
 

State Bank of India …Appellant 
        

Versus 

Tricounty Premier Hearing Services LLC & Anr. …Respondents 

               
Present: 

For Appellant:    Mr. Ashwini Kumar Singh and Mr. P. V. Dinesh, 

Advocates. 
For Respondents:    

 

O R D E R 
(Through Virtual Mode) 

 

03.11.2020:   Heard learned counsel for the Appellant.  It is submitted that                

MA No. 32/CTB/2020 pending consideration before the Adjudicating Authority 

(National Company Law Tribunal) Cuttack Bench, Cuttack which was listed for 

hearing on 19th March, 2020 has not been heard subsequently on account of 

imposition of lockdown due to outbreak of COVID 19 pandemic.  Learned counsel 

for the Appellant submits that despite Appellant’s request for urgent listing of 

MA No. 32/CTB/2020, the same was not taken up for consideration.  

 Keeping in view the limited prayer, we dispose of this appeal by requesting 

the Adjudicating Authority (National Company Law Tribunal) Cuttack Bench, 

Cuttack to accord consideration to the aforesaid Miscellaneous Application after 

listing the same for hearing on a convenient date preferably within two weeks. 

Cont’d…../ 
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We make it clear that we are not expressing any opinion on the merits of 

the case. 

 A copy of this order be sent to the learned Adjudicating Authority (National 

Company Law Tribunal) Cuttack Bench, Cuttack for information and necessary 

action. 

 

[Justice Bansi Lal Bhat] 
 Acting Chairperson 

 
 
 

[Justice Jarat Kumar Jain] 
 Member (Judicial) 

 
 
 

[Kanthi Narahari] 
 Member (Technical) 

am/gc 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
Company Appeal (AT) (Insolvency) No. 937 of 2020 


